631 5 Resignation

(3) Raja P.C. Deo Bhanj

AGRAHAYANA 9, 1888 (SAKA)

. 25th July
Session)

by Members 6316

to 7th September, 1 Fifteenth
and 1st to 14th ’ N(?vseen(belr, 1966

(Sixteenth Session).

(6) Shri P.G. Karuthiruman

1st Novemberto2nd December, 1966 (Sixtecnth

Session),

(5) Maharani Gayatri Devi of .
Jaipur
(6) Shri M.K. Shivananjappa. .

(7) Shri Ghyasuddin Ahmed

Session
1stto 27th November, 1966 (Sixteenth Session).

18t November to 1st December,
Session),

25th July

1 \ro 7th September, 1966 (Fifteenth

1966 (Sixteenth

I take it that the House agrees with
the recommendations of the Commit-
tee,

Several hom. Members: Yes.

Mr. Speaker: The Members will
be informeq accordingly.

12.43 hrs,

RESIGNATION BY MEMBERS

Mr, Speaker: I have to inform the
House that Sarvashri Ravi Narayan
Reddi, G. Yallamanda Reddy and Y.
Eswara Reddy and Shrimati V. Vimla,
Devi, elected Mcmbers of Lok Sabha
from Nalgonda, Markapur, Cuddapah
and Eluru constituencies, respectively,
in Andhra Pradesh, have resigned their
segts in Lok Sabha with effect from
the 29th November, 1966, (afternoon).

Some hon. Members rose—

Y TR TT mgAw (2ITH)
FTP0 AT afedr |
Mr. Speaker: No reasons are to be
given for that. I have not to announce
the reasons, I have to announce only

their resignation (Interruption). They
hag announced that themselves.
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Shrimati Renu Chakravartty (Bar-
rackpore): The whole of the session
they were waiting for the Government
Fo say something on the Steel Plant
in Andhra Pradesh, but the Govern-
ment would not agree to a discussion.
It is absolutely out of despair and out
of the desire to underline the anger
of the people of Andhra Pradesh that
they have done this. Why should we

drive people to this position?
(Interruptions). You have been seiz-
ed of thig matter by their letter.

Therefore, the House should know
why such a thing has happened.

Mr. Speaker: At this moment 1
have only to inform the House of this
and I have done that. At this time
I cannot take up any other matter.

Shri S. M. Banerjee (Kanpur): May
I remind you of what had happened
yesterday? Yesterday when this ques-
tion was raised by Mr. Yallamanda
Reddy and Shrimati Vimla Devi....
(Interruptions). I am not raising that
question. Please hear me. Yesterday
when they raised this question
about steel plant, we all request-
ed that, it there cannot be any dis-
cussion at the fag end of the session,
he should at least direct the Minister
or the Prime Minister who is avoid-
ing coming to Parliament since many
days, to make some statement. So
we only request you to direct him te
make a statement before this session
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is over. After all, resignation is the
manifestation of anger.

Mr. Speaker: I will ask him.

Shri Shree Narain (Bansi): Any
member can resign at his will. The
Government has no business with
that.

Mr. Speaker: Mr, Krishnamoorthy
Rao.

12.47 hrs.
COMMITTEE OF PRIVILEGES

FLEVENTH REPORT

Shri Krishnamoorthy Rao (Shi-
moga): I present the Eleventh Re-
port of the Committee of Privileges.
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complete report.
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“(4) Any member of the Select
Committee may record a
minute of dissent on any mat-
ter or matters connected with
the Bill or dealt with in the
report.

“(5) A minute of dissent shall be
couched in temperate and
decorous language and shall
not refer to any discussion in
the Select Committee nor cast
aspersion on the Committee.

“(8) If in the opinion of the
Speaker a minute of dissent
contains words, phrases or
expressions which are un-
parliamentary or otherwise
in appropriate, he may order
such words, phrases or ex-
pressions to be expunged
from the minute of dissent.”
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“If, in the opinion of the Chair-

man, a minute of dissent contains
words, phrases or expressions





